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PAPER LAID ON THE TABLE

Notification Under Brahmaputra
Board Act, 1980

( English)

THE MINISTER OF STATE IN THE
MINISTERY OF PARLIAMENTARY AF-
FAIRS ANDMINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM) : On behalf of Shri
Vidyacharan Shukla, | beg to lay on the
Table a copy of the Brahmaputra Board
(Amendment) Rules, 1992 (Hindi and Eng-
lish versions) Published in Notification No.
G.S.R.143inGazette of India datedthe 21st
March, 1992 under section 30 of the Brah-
maputra Board Act, 1980.

[Placed is the Library , Sec No. LT
2260/92)

Lepast of Comptroller and Auditor
General of India - Unlon Government (
NO. 14 of 1991) - (Commercial) - Steel
Authorities of India.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL({ SHRI SONTOSH
MOHAN DEV) : Ibeg to lay on the Table a
copy of the Report (Hind and English ver-
sions) of the Comptroller and A auditor
General of India - Union Government (No 14
of 1991) (Commercial) steel Authority of
India Limited - Salem Steel Plant article 151
(1) of the Constitution.

[ Placed Is the library, See No. LT
2261/92]

JULY 20, 1992

Papers Laikd 628

Annual Report And Review on the work-
Ing of Power Engineering  Trailning
Society for 1990-91 and Statement for
delay in laying there Reports

( English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM) : On behalf of Shri
Kalp Nath Rai,

I beg to lay on the Table:-

(1) (i) Acopy of the Annual Report
(Hindi and English versions) of
the poser Engineers Training
Society for the year 1990-91
along with Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the power Engineers Training
Society fo the year 1990-91.

) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (1) above.

[Placedinthe library; See No.LT 2262/

MEMORANDUM OF UNDERSTANDING
BETWEEN NATIONAL ALUMINIUM
COMPANY LTD. AND THE MINISTRY
OF MINES

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD) :
Onbehalf of ShriBalram Singh Yadav, Ibeg
to lay on the Table a copy of the Memoran-



629 Matters Under

dum of Understanding (Hindi and English
versions) between the National Aluminum
Company Limited and the Ministry of Mines.

[Placed is the Library, See No. LT
2263/92)

MATTERS UNDER RULE 377

() Need For Setting up a New
Gas Terminal at 4 SAR

[English)

SHRI ANKUSHRAO RAOSAHEB
TOPE (Jaina) : The problem of reducing
flaring of natural gas in the Bombay High
Fields has been under the consideration of
the Government of India for a long time.
There has been lot of correspondence
bitween the Government of Maharastra and
Government of India on the subject. The
Government of Maharastra had writlen to
the Prime Minister making a detailed case
for the off-shore gas being used in the west-
ern region by setting up of a second gas
terminal at USAR instead of its diversion to
Hazirathrough a new pipeline between South
Bassein andHaxira. The alternative schemes
suggested by Maharastra could be imple-
mented at a relatively lower cost and in a
shorter span of time which would benefit a
large number of people in Maharastra,

It appears that the Union Government
has not taken cognizance of all relevant
aspects of the alternative schemes sug-
gested by Maharastra and has accorded
approval for laying of the second off-shire
pipeline between South Bassein and Hazira
for diversion of gas for use of prospeclive
users in the north at exorbitant cost. This
measure would starve the people of Mahar-
astra.

ASADHA 29, 1914 (SAKA)

Rule 377 630

| urge upon the Central Govemment to
reconsider the matter and give an opportu-
nity to the Government of Maharastra to
present an alternative proposal with better
economics for reduction of gas flaring and
alsodeclare USAR asthe site forthe setting
up of second gas terminal for Bombay High/
South Bassein gas.

(li) Need to .ensure that fegional
office of RailwayRecrultment
Board was not shie®from i

Kerala.

SHRI A. CHARLES (Tri¥andrup):
There was a news item that the Rallway
Recruitment Board Reglonal'{)’lce Bt Tri-
vandrum is being closed and arr: rnents
for shifting certain sections from, the Re-
gional Office to Madras are being made. The
people of Kerala are agitated over this.
Keralais the most highly educated State of
the country and the problem of unemploy-
ment of the educated is very acute there.
The largest number of applications for the
recruitments in the Southern Railway are
from Kerala. If the Regional office which is
nowfunctioningin Trivandrumis shiftedfrom
there, it would create undue fiardship to a
very large number of candidates who are
now having their interviews and psycholo'gi-
cal and other physical tests in Trivandrum.

I, therefore, earnestly urge upon the
hon. Minister for Railways to intervene and
drop the proposal, if any.

(iii) MNeed to provide more funds to
Madhya Pradesh Government
for drought relief if Mandla
district.

[ Transiation]

SHRI MOHANLAL JHIKRAM (Mandle)
. Mr. Speaker, Sir, Mandla is one of the
many districts of Madhya Pradesh which is
hit by drought since last year. Both the



